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Sbri Altekar: I beg to move:

“That this House agrees witli 
the Twenty-seventh Report of the 

.Committee on Private Members’
 ̂Bills and Resolutions presented to 
the House on the 22nd April, 
1955.”

This Report is in connection with 
leave which was sought for a Bill to 
be introduced in this House In view 
of the Agarwal Committee’s report 
which is yet to come, the Committee 
have rewHnmended that leave should 
not be granted at this time. That is 
what is stated in this Report. And I 
recommend that the House do agree 
with that Report.

Mr. Chainnan: The question is:

“That this House agrees with 
the Twenty-seventh Report of 
the Committee on Private Mem
bers’ Bills and Resolutions pre
sented to the House on the 2 2 nd 
April, 1955” .

The motion was adoptp.d.

INDIAN ADOPTION OF CHILDREN 
BILL

Shiimati Jayashri (Bomba>-Sub
urban): I beg to move ior leave to 
introduce a Bill to provide an adoption 
procedure to safeguard the interests of 
adopted diildren and the rights of 
their natural and adoptive parents.

Mr. Chairman: The question is:

“That leave be granted to intro
duce a Bill to provide an adoption 
procedure to safeguard the 
interests of adc^ted children and 
the ri^ ts of their natural and 
adoptive parents.”

The motion was adoptaCL.

Shrimati Jayashri: I introduce the
Bill.

CASTE DISTINCTIONS REMOVAL 
BILL

Mr. Chairman: The House will re 
sume further consideration of the 
following motion moved by Shri Dabhi 
on the 15th April, 1955, namely: 

Three amendments have been 
recognition of caste distinction 
among Hindus be teiken into con
sideration.”
Three amendments have been 

moved to this, two for circulation of 
the Bill by Shri Keshavaiengar and 
Shri Sadhan Gupta, and the third one 
for reference of the Bill to a Select 
Committee by Shri S. C. Samanta.

Out of the total time of 3 hours 
allotted for discussion of-this Bill, 2 
hours and 29 minutes were taken up 
on the 15th April 1955. and the 
balance of the time left for its fur
ther discussion today is 31 minutes. I 
understand that the hon. Minister 
wants that time. So, he v/iU reply 
now.

The Deputy Minister of Home 
Affairs (Shri Datar): This is an
interesting piece of legislation. When 
it was taken up for consideration on 
the last occasion, opinions were ex
pressed which were entirely either in 
favour of it or against it.

Though it is possible to a^reciaie 
the motives underlying this Bill, yet 
it would be found that there are cer
tain difficulties which have to be 
taken into account. And these difficul
ties are so far as the Constitution is 
concerned, so far as the practicability 
of this Bill is concerned, so far afe the 
backwardness of the people is con
cerned, and so far as the long-cherish- 
ed notions of the people are concerned. 
It is on account of these three con
siderations that I have to oppose the 
circulation of this Bill or the submis
sion of this Bill to a Select Commitee. 
Moreover, as I shall endeavour to 
point out, it is very difBcult to accept 
tor immediate implementation the 
provisions of this BiU which are of 
an extremely wide nature, and which 
in certain respects are also V2«ue.




